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O   R   D   E   R 

12.03.2020─ Mr. Ramji Srinivasan, learned Senior Counsel 

appearing on behalf of the Appellants submits that Mr. Abhijit Prakash, 

Contemnor-Respondent No.4, in terms of the earlier order dated 4th 

March, 2020 has shown the place where the records have been lying and 

handed over the keys and records. 

2. In so far as Mr. Ashok Kumar Jain- Contemnor Respondent No.3 

is concerned, it is alleged that he has shown the place/Almirah where the 

records have been lying, but has not handed over. 

3. A letter dated 6th March, 2020 written by Contemnor Respondent 

No.3 has been produced, which reads as follows: 
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4. Learned counsel for the Contemnor-Respondent No.3 submits that 

the keys of Office of Mr. Ashok Kumar Jain- Contemnor Respondent No.3 

are with the guard of the Company. 

5. In the circumstances, without going into the question, we allow the 

Appellant to inform the Police and take help of them to open the lock of 

the office of Mr. Ashok Kumar Jain- Contemnor Respondent No.3 and 

take over the records of the company lying therein. It will be open to Mr. 

Ashok Kumar Jain- Contemnor Respondent No.3 to be present. 

6. It is needless to say that if Mr. Ashok Kumar Jain- Contemnor 

Respondent No.3 says that keys are still lying with Guard, in that case, 

Mr. Ashok Kumar Jain- Contemnor Respondent No.3 is directed to hand 

over the keys, failing which this Appellate Tribunal may pass appropriate 

order. 

7. The proceeding against Mr. Abhijit Prakash, Contemnor-

Respondent No.4 is closed. Mr. Ashok Kumar Jain- Contemnor 

Respondent No.3 will remain present on the next date. 

 Post these appeals ‘for orders’ before a Bench presided over by 

Hon’ble Mr. Justice Bansi Lal Bhat on 16th April, 2020 

 At this stage, Mr. Ashok Kumar Jain- Contemnor Respondent No.3 

submits that he will hand over the records and keys to the Appellant 

without intervention of the Police and take other steps. We allow him to 

do so. 

[Justice S.J. Mukhopadhaya] 

Chairperson 
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